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Chavan, that no Hther institution is fit
for the rural arezs except the coopera-
tive movement. lie may be thinking of
other agencies. But at the present
moment there is no other institution
excepting the ¢ operative institutions
other than the pinchayats which can
take care of the (zvelopmental activities
i the rural areas. Therefore, this thing
has got to be doue, that is, coordina-
tion, and more s reamlining of the co-
.operative structur.. coordination between
the Agricultural <lefinance Corporation
and the co-operalive structure, and co-
soperation and co-urdination between this
Corporation and the State Governments,
And I would really like this area deve-
dopment concept :0 be developed more
and more, beca se without area de-
velopment, there will be distortion in
our development in the rural areas. It
might create tensi s and disparities and
inequalities and imbalances. Therefore,
area development is the only answer at
the present mon ent to bring about a
balanced develo 'ment of the rural
sector, of the rural economy. And the
small farmer, th. middle farmer and
the big farmer, all will be benefited.
Therefore this concept of refinance has
got to be linked u.p more and more with
the other various institutions, particular-
ly the co-operatives in the rural sector.
Otherwise, I am afraid the Agricultural
Refinance Corpor ition will not be a big
success in the n¢r future,

I do not want this movement should
be stifled merely because there is lack
of coordination lack of adjustment,
lack of planning and lack of coopera-
tion. There are resources, as I said.
These resources I ave got to be effective-
ly utilised.

Thank you vervy much.

SHRI Y. B. CHAVAN : Sir, I have
nothing to comn ent, I have nothing in
teply. I am gra eful to him for having
made some good suggestions. I entirely
agree with him as far as the role of
the cooperative riovement is concerned.
At the present +oment, in agricultural
development particularly the cooperative
movement has a big scope. The only
thing is that son.etimes there is a feel-
ing of pessimisn that it is not making
as much progres: as it should. But one
should not be feralistic. 1 agree with
him that it shoul! not only to be stream-
lined but we should try to give some
sort of an impc-us to the cooperative
movement, and that can only be done
by organising tie people’s activities.
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Only then possibly we can do that, I
hope we wil] succeed in that. Certainly
he has made some valuable suggestions.
He knows about co-operative move-
ment. He was in charge of the
Department of Co-operation here only a
few months before, and I think his ex-
perience will be quite useful to us.

MR. DEPUTY CHAIRMAN: The
question is :

“That the Bill be passed.”

The motion was adopted.
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THE COAL MINES (CONSERVA-
TION AND SAFETY) AMENDMENT
BILL, 1970

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS, AND MINES
AND METALS (SHRI NITI RAJ
SINGH CHAUDHARY) : Mr. Deputy
Chairman, Sir, I beg to move :

“That the Bill further to amend
the Coal Mines (Conservation and
Safety) Act, 1952, as passed by the
Lok Sabha, be taken into considera-
tion.”

[THE  VICE-CHAIRMAN  (SHRI

SaHAI) in the Chair.]

Sir, clause 8 of this Act empowers the
Government to levy excise duty. In
exercise of the power conferred on
10-10-1968 notified to levy excise duty
for subsidising rail-cum-sea routes for
conservation of resources and safety in
mines, and for development of coal
mines of coking coal. There is provi-
sion in the Act for collection, withdra-
wal and utilisation of the amount. But
the amounts that are being required for
development of coking coal mines are
getting accummulated and by the end of
August 1970 as much as 233 lakh ton-
nes had accummulated. The amend-
ment Bill seeks to provide for enabling
the Government to move Parliament for
passing this amount so that the amount
could be had and made available for
development of coal mines.

Ram

The question was proposed.

SHRI T. V. ANANDAN (Tamil
Nadu) : Mr. Vice-Chairman, Sir, the
Bill to amend the present Act, the Coal
Mines (Conservation and Safety) Act
1952, is sought to be amended by the
introduction of this amendment Bill.
i Sir, an apportunity is, therefore, given
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by the Government to discuss this vital
natural resource that is available in our
country. It is good, Sir, that the Gov-
ernment, after having had an experience
of about 18 years, thought it wise to
introduce an amendment Bill today.

Sir, I may say here that for the last
18 years this natural resource of our
country has not been well regulated and
conserved because experience has shown
that the private management, the owners
have exploited this natural resource to
their own ends and not the community
at large. Thereby, Sir, I lay the blame
at the doors of the Government that
they have not cared to enforce the direc-
tive principles of the State Policy,
namely, that prevention of concentration
of wealth in individuals. The Govern-
ment have utterly failed. In those last
18 years, it is said, Sir, that the private
owners have exploited the surface coal
and made the pits unusable. So all these
things, 1 think, will be hereafter
safeguarded because the Government is
being empowered by the enactment of
this amendment.

Sir, I may say here that the mother
earth has got in store not less than
10,000 crores in tonnes of coal in this
country. But how much have we ex-
ploited ? You see at one end unemploy-
ment is raging the country. You are
employing only about four lakhs of
miners in these coal mines by exploiting
about 68 million tonnes a year. You
have in the Fourth Plan planned to
reach a mere figure of about one hun-
dred million tonnes whereas 10,000
crores of tonnes of coal is available.
And what is your annual exploitation ?
Not more than 10 crore tonnes. Has it
been considered, Sir, that if this natural
resource, which is available in abund-
ance in Mother Earth for her children
is an exploited properly, you can give
employment to another four lakhs of
men? If you want to exploit 150 mil-
lion tonnes instead of the 75 million
tonnes to-day, you will have to employ
another four lakhs of men in addition to
those who are already employed. By
that, can you not solve a little the un-
employment problem in this country ?
You can do that. But you have no time
to apply your mind to solving these pro-
blems. You have time for other things.

SHRI KALYAN ROY (West
gal) : They are busy with politics,

Ben-
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SHRI T. V. ANANDAN : You are
entirely entangled in different spheres
and in a different atmosphere. How to

remain in power is the only objective of
yours, not how to solve the unemploy-
ment problem of this country. Or else,
I do not think the Leader of the ruling
party would have said in Jaipur that
if the unemployment problem is not
solved, there will be a bloody revolutiom,
in this country. When you have all
the power, when the people of this
country have given in your hands all
powers, you will have to find a solution
to this problem, instead of instigating
the unemployed mass of this country to
create a bloody revolution. The people
will answer when you go and face them.

SHRI KALYAN ROY : They should
die peacefully in the streets instead of

making a revolution? A wonderful
suggestion it is!

SHRI T. V. ANANDAN : You are
right; you are quite right. We do not
want violence in this country. We want

this country to develop in a non-violent
way.

SHRI KALYAN ROY
death, mal-nutrition death, not
death!

SHRI T. V. ANANDAN: We know
how to bring this country on par with
other countries. Was there a revolu-
tion in Japan? May I ask my friend
how Japan has grown to this extent
after the devastation in the Second
World War? How did West Germany
develop? Did they develop through a
bloody revolution? No. They deve-
loped only by regulated advancement.
That is how we want to develop. It is
not that there is only one country,
namely Russia, which has developed to
this extent. There are other countries.
What about Singapore which got inde-
pendence in 1965? Has it not develop-
ed now ? Did it grow by violence ? No,
what about Indonesia ? It got its free-
dom in 1965. How does it grow now ?
So, let us not blindly follow the method
which had been followed in Russia.
Therefore, the Government of the day,
when it has got all the powers, should
have thought of solving this problem,
instead of propagating, sloganising and
saying that there would be a revolution
in this country.

Peaceful
bloody

Sir, now that the Railways, wl}o are
the major users of coal, are taking to
diesel and electric engines, they may not
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need that much coal which is now
being used. Thes :fore, we must be very
careful in regard o the use of coal. You
will have to projagate and extend the
use of coal to th: rural population. We
must educate the n on the use of coal.
They are now ising cow dung, the
natural fertiliser or the “green revolu-
tion”. You shot!ld encourage the use
©of coal among tte rural people by sup-
plying it at cheaper rates. If you want
to produce 150 mr illion tonnes, you must
find ways and means of distributing
these 150 million tonnes of coal. We
can also take a eaf from the U. K.
How did that country grow to this level?
Has it not been hrough coal? Was it
not their main mineral in those days of
old? Through coal, they built an
empire. The enipire may not be there
to-day, but it is inly through coal that

they have developed. What about
5 P.M. Australia ' How has it grown?

It has grown through minerals
and metals extra-ted from it. Here in
our country mirerals are available in
plenty. But a proper system to exploit
those minerals tas not yet been intro-
duced. T think tiis Bill seeks to intro-
duce it now. Tiere should be propa-
ganda among tte rural forces to use
coal also. We m st apply our mind on
how to convert :oal into gas, coal gas,
Call upon the 1ownships and the city
population to us- coal gas. That is also
another developr ent, Why are you go-
ing and importiny naphtha from foreign
countries spendir g so much of foreign
exchange, valuale foreign exchange.
when we want t¢ conserve it? We could
have converted s me of our plants into
coal-based plantt We could have had
coal-based fertili-er plants. Some engi-
neers and scienti:1s suggested it. But you
did not care to give thought to their
suggestions. And you are unnecessarily
importing things from other countries,
We have plenty f water here. We have
the Gangas, the 3odavari, the Cauvery,
the Jamuna—thcre are so many rivers
here. All those ri 'ers are giving us plenty
of water and yo 1 can converg coal into
gas. There is no scarcity of water for
conversion of ccal into coal gas or
coal-based fertili; ers. These things must
be thought of by the Government in sol-
ving the problem of unemployment. The
‘Government shoi.ld make use of the
minerals that are available in this coun-
1ry. Industrial d.:velopment and expan-
sion in a develo 'ing country depends
upon the regulat'd exploitation of the
minerals that are available. This is my
submission at this hour.
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Then, coming to the present Board
and its functioning, it has not functioned
as the Government expected it to, in
the last eighteen years. Has it reduced
accidents in the mines ? Fatal accidents
have been there in the mines. The num-
ber of accidents is increasing every
year., What has the Board done? The
Board has not done anything to prevent
these accidents. And we have the Safety
Council on a national level. But noth-
ing has been done. If you want to pass
this amendment Bill and burden the
Board more, it would be a very diffi-
cult task for it. Therefore, you must
take what has been recommended by
the Administrative Reforms Commis-
sion. It has also made some reference
to this Coal Board. Please bear all these
points in mind when you burden the
existing Board with all this additional
work. Finally, may I not suggest that
the Government should be very careful

. in seeing that unemployment is solved

by making the best use of the available
natural resources in this country? I
only add that this is a good amendment
Bill that has to be enacted into law and
the prosecution of it is left into the
hands of the Ministry. Thank you.

SHRI KALYAN ROY (West Ben-
gal) : Sir, the Bill in its present form,
while it intends to accomplish some
good things, will ultimately bad to the
opposite. It will only perpetuate the
rot that has set in in the coal industry
in the last hundred years. The task
will remain unfulfilled. The mission
will not be accomplished at all. The
whole thing will, as it has been framed
will further lead to complete ruination
of the coal industry mainly because the
monies will be given to the mine-
owners. It is like giving money to a
hopeless drunken man who neglects his
family. If you give him more money,
the family will not be saved. They will
be driven to the streets and will be forc-
ed to commit suicide, and the man will
go on drinking at the expense of the
man who gives the money. What is the
aim of the Bill? The aim of the Bill is
to give Rs. 14 crores annually to the
coal industry including Rs. 1.75 crores
for which the money is collected through
excise duty. Sir, money is distributed
only through the coal board and the
amount of money which will be distri-
buted to the coal industry by 1973 will
go upto Rs. 17 crores. It is not one
or two crores. Rs. 17 crores will be
given to the coal industry by only one
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agency, namely, the coal board. Which
is this coal industry ? In the last year,
out of 17 million tonnes of coking coal,
the private sector produced 13.40 mil-
lion tonnes of coking coal. . In other
words, today in the coal industry, over
90 per cen; of the coking coal and over
80 per cent of the metallurgical good
grade coal is in the hands of the private
sector. The money first of all will go
to the private sector. That is not all.
That is only the superficial view. If you
go deeper, you will find that in the
private sector there are 20 to 30 compa-
nies which control 95 per cent of the
coking coal and 90 per cent of the
mgtallurgical coal. In other words,
money will be going to these compa-
nies. The Minister knows that and 1
can even name them :

(1) Andrew Yule, a British dominat-
ed Bengal coal company.

(2) Bird & Co.

(3) Equitable Coal Company.

(4) Turner Morrison, which is con-
trolled by the Mundhras.

(5) Karamchand Thapar.

(6) Chanchanis.

(7) K. Wohras.

(8) Birlas,

(9) Tatas.

(10) Indian Iron & Steel Company.

(11) East Indian Coal Company,

(12) Jardins.

(14) Coal mines belonging to Jalan

family.

(15) Coal mines belonging to Goenka
family.

(16) Balarpur coal company in
Madhya Pradesh and ~some
others.

These are the concerns which will

be getting Rs. 14 crores and which are
getting today nearly Rs. 14 crores. This
is only one side of the story.

Only a few months ago, the Chairman
of the Indian Mining Association, Shri
V. K. Poddar, said that in between
1961-69 the coking coal price has gone
up by 77 per cent and the non-coking
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coal price by 60 per cent. It is not a

question of loan at a less interest, it is
not a question of assistance in any other
form. The money will be going straight
into the hands of these 20 to 30 com-
panies and T will come a little later to
their history, performance and activi-
ties. I do not mind if the money is
given for good purposes. According to
the Minister, it will be given for good
purposes. The question is Has the
money been utilised so far for conserva-
tion? I hope the Minister will reply
to this point. Has the money given so
far—which comes to nearly Rs. 12
crores-—been utilised for safety ? Has
it been utilised for development? I
will only try to draw the attention of
the House to the statement of the
Minister who was in charge of this sub-
ject before Shri Niti Raj Singh took
over. When serious allegations were
made on the floor of the Rajya Sabha
that mines are being slaughtered by the
mine-owners, that there is no scientific
mining at all, that there is no conserva-
tion, that there is no proper planning as
a result of which the condition of the
mines has become worse day by day,
Shri Jagannath Rao made a statement.
I shall quote what Shri Jagannath Rao,
who was then sitting in the same posi-
tion where Dr. Triguna Sen is sitting
today and Shri Nitiraj Singh is listen-
ing. He said : “I Entirely agree with
the hon. Member that there is no
scientific exploitation whatsoever”. After
making this statement on the floor of
this House, you are now going to give
them more and more. I can only ap-
plaud this government as I applaud some
good clown in the Raymon Circus. Shri
Jagannath Rao, in the annual meeting
of the Indian Mines Federation only five
months back severély criticised the
mine-owners saying that they are only
interested in getting higher and higher
price for their coal and they are only
interested in getting more and more
assistance without devoting any attention
to the building of the coal industry.
If this is the record, then what is the
point of giving another 10 crores or §
crores or 6 crores? What is the point
in it ? Sir, Mr. Jagannath Rao himself
said very categorically—I will quote—
“the time has come for the need for the
re-organisation of the Jharia coal field”.
So, he thinks of re-organising the Jharta
coal ficld which supplies 80 per cent
of the coking coal, by giving to the
mine owners who are not developing
scientifically the coal mines. Sir, we
must be like Alice in Wonderland to
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believe that the Minister can hope to
,achieve the puryose by this. The House
will be staggere. to know who pays this
sum of Rs. 14 crores. Sir, this 14

crores is paid ty the people of India, |

because, whatever coal is produced in
the country, 32 per cent is consumed by
the railways, 2° per cent is consumed
by the steel pla:ts and 17 per cent con-
sumed by the hermal power stations
and so, 82 per cent of the total coal is
paid for by the public sector. We pay
the taxes. In other words, the public
sector pays the money of 14 crores, 82
per cent of the L7 crores, to give to pri-
vate sector. Hve you ever found such
a fantastic picti re in any other industry?
The public sec or which buys 82 per
cent of the coa gives money to the Coal
Board in ordr to hand over
money—I have placed the figures, Sir,
here in this Hc ase earlier—to the Birlas
and the Tatas :nd the Mundhras. Sir, as
I was saying carlier, the mines are not
being develope I; conservation has been
a dead letter; .afety, we need not pro-
bably talk abcut it. Then what hap-
pens when the private sector and these

few compani's are not developing
scientifically ? Can you check corrup-
tion? Can you check malpractices ?

Can you chec] the deplorable and the
sordid state of affairs in the Coal Board?
Disease is in the inherent structure of
the coal indusiry. It is not merely by
reshuffling the Coal Board that you can
stop corruptio ' today. The Coal Board
is undeyr the hands of these twenty
Companies ho actually decide the
policy of the “oal Board. Whatever the
Minister may .ay, the Coal Board today
is the tool of he private sector in order
to squeeze thc money from the Govern-
ment. It is « Board which does every-
thing in orde- to please the twenty or
thirty concern. so that they can get this
14 crores anc if the private sector or
the monopoly sector can get 14 crores
or 12 crores »er year, why then spend
two or three lakhs on each member of
the Coal Boa'd?

-

Then, Sir, I go to the next point.
What was th: Coal Board constituted
for ? It was constituted, Sir, according
to the Repor for 1969-70 of the Minis-
tryv of Petrol um and Chemicals and
Mines and N etals, “to grant all finan-
cial assistanc to the collieries for stow-
ing which continues to be one of the
main activiries of the Board”. Sir,
besides this payment for stoving, the
Coal Board also pays for the alleged
adverse factcrs., Sir, I have got the
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[ figures which were given on the 16th of
" December 1969 by the hon. Minister.
According to these figures, in 1967, Sir,
. 5.50 crores was paid for stowing ; in
i 1968, 5.40 crores was paid; and for the
| first six months of 1969, 1.70 crores
| was paid. In other words, for stowing
| purposes, in 2% years. alone, the Gov-
ernment of India, through the Coal
Board, made over 12 crores of rupees.
That is one part of it. Now, take the
adverse factors. The hon. Minister said
on the 12th of August in this House
that in 1967-68, over Rs. 1 crore and
40 lakhs were paid for adverse factors,
in 1968-69, Rs, 1 crore and 75 lakhs
and up to September, 1969, Rs. 84 lakhs
were paid. In other words, for adverse
factors, the Government of India paid
to the coal industry four crores of
rupees. And added to that Rs. 12
crores, already mentioned, Sir, it comes
to Rs. 16 crores to the private sector.
The public sector money is given to
the private sector coal industry. What
does the NCDC get? I have got the
figures for the NCDC for the adverse
factors. In 1968-69, the NCDC got
only 32 lakhs out of one crore and
seventy-five lakhs to the private sector.
In other words, if vou take the total
subsidy for adverse factors, the public
sector, NCDC coal mines, get less than
ten per cent. The NCDC is being
starved by the Government of India in
order to boost the private sector, whose
record, as Mr. Jagannath Rao said, is
absolutely unsatisfactory, The public
' sector is being deprived of or debarred
from getting money which is collected
from the public sector! Have you
ever found a more sordid picture ?
When it comes to the question of dis-
tribution, the NCDC gets less than 15
per cent! Seventy-five per cent goes to
whom? Birlas, Mundhras, Tatas, Karam-
chand Thapars, Goenkas, and so on.

194

Sir, what is the purpose of the Coal
Board? According to Mr. Nitiraj
Singh, its purpose is to conserve coal
so that we can go on getting coal for
many years to come. And here is a
reply by Mr. Jagannath Rao on the
3rd March, 1970, where it gives the
names of four coking coal mines with
28 million stock of coal which have
been closed down. Under the same
question he gives the names of another
14 non-coking coal mines which had
been closed down and he has given for
all of them the total amount of stock
which is'there uhderground. The mines

.
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are not working. The total stock comes
nearly to 68 million tonnes. Why did
the Coal Board allow these mines to be
closed? In reply to my question as to
how many non-coking coal mines have
been closed down and what is the
stock underground, it is stated: “N.H.
Ojha & Co.—Not available, Brahm
Dutt Sharma-—not available, Dilli Col-
lieries Assam Ltd.—Not available... ”
What is the Coal Board for? They do
not know how much coal stock is there?
Why are they given money? 1 will
come to the fantastic picture today.
In the Coal Board that a mine which
has been closed down is getting money.
Saltore Colliery which had been closed
down in 1968-69, in the same year they
got 17 lakhs of rupees. They
the money and closed the mines. The
Coal Board does not know how much
stock is there.

I was given the answer to the ques-
tion I asked on the 3rd March, 1970.
They have not been able to prevent the
closure of coking coal-mines. What is
the Coal Board meant for?

It is a sad thing for me to remind
the Minister that only on 25th Novem-
ber 1970 the Minister said here that
after the imposition of the President’s
Rule in West Bengal it has come to
the notice of the Government that three
collieries, Benali, Saltore and Selected
Karjora-Jambad have closed down in
the Assansol belt. According to the rules
under the Act which he is piloting in
this House, the mine-owners are sup-
posed to give 90 days’ time. What is
the reply of the Minister? These coal-
mines have given no notice to the
Coal Board as required under Rule 4V
of the Act. The Benali coalmine has
got 20 to 30 million tonnes of coal
mside. Saltore is producing one of the
best coking coal which got money from
the Coal Board for siowing and it
closed down and they do not even are
to inform the Coal Board with whom
they have very good friendly relations
that they are closing down. The Coal
Board knew that it was closing down
and in spite of that they gave to the
2 or 3 collieries Rs, 50 lakns. Is there
any other example of looting and day-
light robbery in this country? A mine

which has closed down is getting fabu- | have more fire

lous sums of money for development
or for stowing. Is there any shame on
the part of the Government? Public
sector money is allowed to go to the

got |
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tor monopolisi can get the money and
| spend it on something else except -
. vesting in the coalmines. The Saltore
] colliery of Bird and Company closed
| down last year. last year they got
16 lakhs. This list is incomplete.

l private sector so that some private sec-
f

| Rs.
Even the Coal Board does not know

how many coalmines have been closed

After getiing the reply 1 wrote

Coal
Board does not know anything. It is

not only these three coalmines. Three

more have closed down and one is the

Kali Pahari coalmine. This year and

last year together they got Rs. 5 lakhs.

You will find that the coalmine owners

are continuing the closures but mo-

| ney is being paid to them. The mo-
ney is given for stowing and for check-

ing the underground fire which consu-

mes millions and millions of coking

coal and non-coking coal in Bengal
and Bihar, Have you been able to
stop the underground fire which is
today consuming vast amount of
coal? Anybody who goes to Cal-
cutta by train from Dhanbad to Dur-
gapur will see on both sides mines on
fire. Have you been able 'to stop it?
I challenge the Minister to say whe-
ther any assessment has been made or
any systematic study made by the Coal
Board so far to measure the extent of
loss of coal by underground fire? You
have no figures. The Coal Board has
no figures. Only last year Mr. Jagan-
nath Rao suddenly went to Asansol to
see the underground fire near Asansol
which has spread to 15 coalmines pro-
ducing the best grade of coal very
near the J. K. Aluminium Factory.
Money is given for blanketing the fire
but no blanketing is done. Unfortu-
nately this continues. Let us look at
Jharia. The Jharia Town is surround-
ed by a belt of fire. Mr. Jagannath Rao
said on 17th November 1969 that the
fire was in existence since 1964. In

|

September 1969 smoke and flames were
detected in Jharia. Why? He said:
“Because unauthorised extraction of
coal-pillers have caused the fire in the
Jharia coalmines.” The mine owners
| are extracting pillers underground in
Jharia town. The same mine-owners
are getting the money and causing fire.
§ You plan to stop the fire. The mine
| owners are getting money in order to
underground.  Subsi-
dence is causing all over the coalfields.
The coalmines which get crores for
stowing purposes do not do proper stow-
ing. The result is in the mine area
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villages are ge ting unsafe. This was
pointed out by the Chief Ministers of
Bengal and Bijar but no action has
been taken. will give one name—
Bhalgora, Th Director General of
Mine Safety is prosecuting that coal-
mine—why?—] am quoting him:

“Because f unauthorised cutting
of coal benath the Jharia town in
violation of the rules and regula-
tions.”

A case is going on by the Depart-
ment of Mine: and the same Balgore
mine is gettin' money from the Coal
Board.

It is getting the money for cutting
pillars underg ound in Jharia town, I
am quoting f om the figures which
have been pla:ed before Parliament.
(Time bell ring 5y SIx minutes more, Sir,

What about the rate of extraction?
It is unfortunite, Sir, when in ali
other countrie . the rate of extraction
of coal is 60 13 70%. 1In other words,
you cannot gt all the 100% of coal
out of any rarticular mine although
every Governiient tries to see that
more coal {s cxtracted, and very little
is left. India is the most unfortunate
country, becai.se our rate of extraction
is only 50%.

SHRI M. .
Why?

SHRI KA YAN ROY: In other
words, Sir, whatever coking coal we
have got, we won't be able to get more
than one tho .sand million tonnes be-
cause, as Dr Lahiri, who is the Di-
rector of the Fuel Research Station,
has pointed (ut, it is being done in a
selective mamier. And the selective
manner is a horrible thing, Sir. You
have three ty es of coal in a particular
-coalmine, an! you are supposed to
take out all the layers of coal. But
the big monopoly concerns, what they
do is this. Because the better grade
coal fetches a better price, naturally
they somehot take out only the better

KAUL (Nominated) :

grade coal and leave the rest, and
then the mij.e is closed down. And
you have nc¢: been able to save it.

Another grea: performance of the Coal
Board is th:r they have built a rope-
way. .

THE V ICE-CHAIRMAN : (SHRI
RAM SAH/ID): Please complete your
-speech now,
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SHRI KALYAN ROY: Sir, I am
concluding. I will take just five mi-
nutes. Please do not be so barsh to
me.

198

Sir, the Coal Board spent Rs.
1,17,00,000 in 1968-69 on the Central
Ropeways Scheme. The Central Rope-
way is to carry coal through the rope-
way to the various coalmines, and the
budget provision for 1969-70 was Rs.
2,41,00,000. And what is its perfor-
mance? The working of the ropeways
of the Board wil] show that the rope
ways worked much below the target.
It has been a miserable failure because,
Sir, by 1973-74 some seven million ton-
tones will have to be got through
stowing operations in Jharia alome. Sir,
the mine-owners are trying to mani-
pulate the cost to increase the cost of
stowing, squeeze more money, and
vou have been paying more and more
money. You have paid Rs. 3,70,00,000
in 1966-67 in order to get coking coal

through stowing, and you have paid
Rs. 5,25,00,000 in 1967-68 to get
coking coal. But, Sir, the rate of in-
crease is very little. Spending Rs.
3,70,00.000 in 1966-67 you have got
3.27 million tonnes, and in 1967-68
you got only 3.71 lakh tonnmes. So,

Sir, (Time bell rings). 1 am finishing,
Sir. In other words, this is the picture
that your stowing expenditure is going
up but the amount of coal you are
getting is not proportionately increas-

ing. The stowing performance is not
increasing. 1 will give two or three
figures and then I will sit down. There

is the Equitable Coal Company. What

is the . . . (Time bell rings). 1 am
finishring, Sir.

THE VICE CHAIRMAN (SHRI
RAM SAHAID: You have taken

twenty-five minutes.

SHRI KALYAN ROY : I am finish-
ing now, Sir. Please have patience for
one or two minutes. Now, Sir, what
is the performance of this Equitable
Coal Company which is getting money
from you? This Company has not
paid the provident fund amounting to
over one crore of rupees, but they have
got from the Coal Board over Rs.
98,00,000. Karamchand Thappar have
not paid the provident fund amounting
to over Rs. 57,00,000 but they have
got from the Coal Board over rupees
one crore seventy lakhs. Bhattura
group of coal mines have not paid the
provident fund of over Rs. 9,00,000 but
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yet they have got financial assistance
from the Coal Board over rupees eight

lakhs. The same thing you will find
about Dalmia Jain Company and
about other companies also. I am not

having the time and so I shall not be
able to give all the figures pertaining
to all the defaulting companies. Out
of the total of rupees 12 crores for
sand stowing between 1967 to middle
of 1969. Andrew Yule alone got
more than rupees one crore and fifty
lakhs, This is the unfortunate posi-
tion. What I am saying is that, if this
is the position, the conservation has
not been done. The underground fire
has spread. And yet you have not
been able to do anything. The rope-
way is collapsing. You are not getting
more coking coal. Still you are giving
them more and more money and to
handful of companies. Why? For
what purpose? (Time bell rings). 1
am finishing. At least please have that
patience which you showed to Mr. Raj-
narain when he was speaking without
permission on an earlier day.

THE VICE-CHAIRMAN (SHRI1
RAM SAHAD : That was on a Motion,
as you say; it was a Half an Hour Dis-
cussion, I think. Here it is the Bill.

SHRI KALYAN ROY: Sir, I do
not want that much indulgence from
you which you showed to Mr. Rajna-
rain that day, but show some at least.

What I was trying to point out is
this, Even Mr. D. C. Driver—a man
of the Tatas—when he was the Presi-
dent of the All India Cofsumers As~
sociation has said that “nationalisation
of coal is no longer in the clouds of
theoretical possibility. As the public
sector consumes 60% of the total
coal, why then the Government is de-
laying nationalisation?” So you can-
not change the heart of the coalmine
owners. As I have said, they are the
mine barons. They are called dacoits.
They are worse than the dacoits in the
Chambal valley. They are looting in
collusion. They loot. But why you
become a tool in their hands?

Why do you collude with them? 1
will give you one simple fact; I do
not want to take up much of vyour
time. Now, you are talking of deve-
Jopment. I would like Mr. Nitiraj
Singh to see that latest cxrcular of the

o gl e
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Director-General of Mines Safety., It

is addressed to the Managers of colile-
ries :

“Your attention is invited to the
provisions of Regulation 33 of the
Coal Mines Regulations whereby af-
ter 30th December 1966 every coal
mine s required to employ an en-
gineer possessing necessary qualifica-
tions but despite the passage of
nearly four years since the coming
into force of this statutory provision
qualified engineers have yet to be
appointed at several mines. It need
not be stressed here that non-employ-
ment of competent personnel is pre-
judicial to the interests of safety io
mines.”

Sir, when the mineowners are not
appointing engineers and the Director-
General of Mines Safety is sending cir-
cular letters ever since 1966, youw
want to give them Rs. 17 crores. No-
wonder the Coal Board is a cesspool of
corruption. You want to give the Coal
Board Rs. 17 crores for doing nothing.
It is bound to become corrupt. I
charge the Government that by passing
this Bill, however holy their intention
may be, the result will be disastrous.
If not today, in 30 years you will have
to explain to the people and whatever
revolution you may talk about, it is a
tragedy that we are not being able to
bring it about quicker.

SHRI CHITTA BASU (West Ben-
gal) : T will be very brief because much
of my burden has been lightened by
my young friend, Mr. Kalyon Roy. Sir,
India is rich in natural résources  and
coal is one of our natural resources
which can be exploited for the develop-
ment of our country. Sir, it has been-
found that there is a monopoly over
the coal industry of our country as a
whole and they are also gettmg assis-
tance from the Government in differ-
ent ways. They are wresting one con-
cession after another but these con-
cessions are not being utilised for the
basic purpose of safety of the mines,
for the conservation of coal and for
the develcpment of the coal industry.
Most reluctantly I have to say that
these coal mine owners are being re-
warded for violation of the law of the
country and it is the workers of the:
country, particularly the coal miners,
who are being punished for their Ila-
bour. Sir, recently T had been to Mr.
Nitiraj Singh’s place, Madhya Pradesh,.
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and there som body told me that re- | coal industry is still being retained io.

cently a surve. was conducted and it

had revealed thiat there is a lot of coal ‘

reserves in thc Chhindwara District,
particularly in the Parasia belt. Now
it is the duty «f the Government to see
that the scopc of the NMDC is ex-
panded. Insttad of expanding the
scope of the NMDC in order to ex-
ploit the coal resources of our country
the Governmeit is putting more and
more money into the hands of these
monopolists w10 are not utilising that
money for the development of the coal
industry, as his been narrated by my
friend, Mr. kalyan Roy. Not only
that, I have -ot certain instances to
show that cer:ain colliery owners are
not even giving the due salaries, the
due wages to the coal miners. I would
particularly m:ntion the name of Da-
muakali Chapi colliery where the wor-

kers have not been paid wages, for
the last two y:zars they are not being
paid the beneits of the Coal Wage
Board Award. They are not being

paid the benefi of the increase in dear-
ness allowance; they are-not being gi-
ven the benifit of quarterly bonus
which is legailyv’ due to them. Those
companies are also being given money
rom these rsources and these are
primarily beitg derived from the
public sector idustries. Therefore, the
time has now come when the Govern-
ment will hav: to decide on a new
method of detzloping the coal industry
of our countr . We cannot leave the
coal industry at the mercy of these
monopolists.  {t is because of their
greed for proit that the entire natural
resources in tie form of coal are be-
ing slaughtere/!, as has been mentioned
bv Mr. Kalya1 Roy. Therefore, it is
high time tha the Government had a
new coal opciicy. The Government
should not re.y on the kind of Coal
Board, which is nothing but a hand-
maid of the rionopolists of the coal
industry, for he further development
of the coal industry. It is after all the
responsibility f the Government to
develop the cval industry and for that
purpose I thin. the scope of the NCDC
has to be ex-wanded and more and
more coalmin's have to be opened
under the ausjices of the NCDC, so
that the natural resources may be ex-
ploited for the good of the country and
for the indust ial development of the
countrv. Tt i. amazing to note that,
while more th..n eighty per cent of the
coal of our ccuntry is being consumed
by the publii sector industries, the

the hands of private ownership. Why"
should not the Government take a bold
step and nationalise forthwith  the
coal indusiry as a whole? That will not
only develop the coal industry as a
whole. That will also create a conducive
atmosphere for the development of other-
public sector jndustries, as for example,
steel, thermal plants, etc. These are all
correlated and, therefore, 1 would urge
upon the Government not to rely on.
this Coal Board in the matter of deve-
lopment of coal-mines, nor in the mat-
ter of conservation of the coal reser-
ves, not to speak of and never to rely
on them for undertaking safety mea-
sures. They are not capable of daing
that, because they are more after pro-
fit. Their entire interest is to earn
profit. Their interest is not to develop-
the industry as a whole. Therefore, in-
the interests of the workers, in the
interests of the country, the Govern-
ment should now take a bold step with
regard to the coal industry. They
should not waste time and they should
not waste the resources of our coun-
try by handing over these resources to
the private owners who are working
for more profit instead of in the in-
terests of the coal workers and the
coalmines themselves.

s Fdm qAE WEE (THEE) ¢
srqamafa wEEE, @ fadas 1 T
gu srrvad gt & fF mewe feeewr
farmra Fea7T Aedr g, fFmey qraar FxA1
aredr @ R frw w9 T
aredr & | e fa & F1 fatw
FAAT ATEAY L, Ia B A ST TAAT ATTAT
I qF QST e g FAT %G § ITH
FHTE ¥ e 97 ag faator af 9
FTAT & | WEHTT FT A QFATES I
faay arelt & Sa¥ A @ F7 fAatr &1
FTF TOFT ITAW FHF FTHOH I
@it 33wy TaH aftg Pear war g =@
Fal ¥ IAFT ITERC AT TE JT
W At wA agea e o
FNAX F Fgar ¥ 43 g7 FEAT IR
§, wagura & fad we &1 fafo Fvar
1% & Ik 97 wraeg § gIEIT 1 AT
FAUT grIm T U A SHER !
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ii'arﬁ‘r% afFa N o o dar F
8 I ford &1 siic ag dar ot forr =
FAAE o agt wfawt 5 qav w0
ferfd & famd e # =it woqrr g 3
FTAT AT 38 feafa & s g Adi A

T freft wx1z ® arfew @ g1
G F FeqI F X oy forwwr el
ATF ERT 59 F=5 A8 F T AG
amy §oF fadas  arar qar o A
SHATRY T AT IEF Y wmad s
xR fad wT qww @ ae 76
dY | FeT A Tawr  gwdT frar i
g T AT 9T 7Y} fowwr v =
A AR FEAr aifgd fr e g @
AR S FT AT AIEA-AIEE § IR
feaar mar 4%, s OF famwr amy
frafor frar g sa 91 % *% qzea §
A & sfenfalaied o swme-
TZ@ A FT ) ArIw STy W
AT [T F AT I FqdaF qFT g
g @ ud wvar & fr e we s
e ®E B ME @ AEATE
qg A qS T 1A &1 WA, FIAX B
AE, (] AT AMF ITA TF qFC
A AR A=A, dur ATATE | IR
forg a7 @ dar wrfegg a7 dovEw
e wrT 378 M€ gg A adh, F
TR AMCET A, a7 IIAT AT AU
FUIE A FIAT FY ATIM ¥ SIAAEE
dfae w@d @v @IS Fashta qg T
stgr, @ fowdw A HrEw @S
FATI A g § A8 sarfw oF frae
foad 59 @7 8, a8 SaF! S99 FAr
ATEAT B, FAT TCHIT ITRT F Gur
&Y, gEF I TN, IWA AT g
FUM | AT FE GRT FITQ@IT AT R
BT FITEET TAAL ATZAT 8, ITHY
g gar =Trfgy Sqmedee & Arm a7, /)
T &% wafedt [ L, gaN
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A frardArar @) O G SHWM g
FE FrAl F AT IJAR AT FlwA
TS T2 FIA-AIAG F1 aTHQ o7 B 957
[T AT | Y IHA F ALY ATATIHD
8 FH A JA9FT g AT FW W
a1a g1 aFar g fw

F&, fam gate qefafadt a1
UF ATk A I § AT gEE AXE A IAT
gt ydT &, 1 397 avg e sy Jar
FA AT F@AE FUA F ANETH Al
A ¥ fow @ifs o & 9% SgmTHeE
¥ [ &9 €7 ravawar AT e Ay,

st woator A (ITT TIW) ¢ AT AT
A BT AGE AT |

=7 AT S AYT ¢ TEFT HIAS
F¥ A A4 AWAT g AT TIFIT
FfAITE 1 AT 1A F1 A AU WA
faar 1 qray % AT FIQ TG | WY,
T %S THGTFW G, AT AHS TFFTF7A
4

JqaVEaE  WEIET, ¥ IHY ¥y ¥
HIAHT Ay ST T eq19 OF F1TAT @I
F1 qE feATAT A1ZATE, NG F1FIIAY
aga rwet qAzT wrar § 1 A foarm
3 FATT A GATHT ATHE A F H1g A
g awdy &1 g8t & iy { faore-
g7 SAqargr, 9 A &1 | yfFEa us-
A faam awr F O 3w FEE
? 3 § qg wrRar 4T § FifE wgi 9%
Wt wrefan feqrdsiz 8, Sa¥ g am@ Fr
wrer w9 @18 FF 39 @ A F1941 fxg
FaF § fAFT ST | i aF  IEF
O F IR A AL FA W\ FAT AT
FEI, 4§ 9gd A°@T IEAT agl qrar
FTHTE | ST FIFIT GE AT 1A U
AFT IqFT AVGN TG A AN AT ITH
1% srafa adt 1 Fgr A R
ast ox ug Yy, TAX o) sgAT AW
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faar T g@ SFTC FTAMA WETT UR-
wqr ¥ &, ot A gad  TREET FIOA
¥ owrg ® 94T FE gFdY, a1 TATEIT
T 58 A H geatd far
TFAT 518G £t T w7 A1 T
S mfes @ A1 AT A FE FW
TE ISAT AT g ¥ AW aga
& g & 9% X H IAXT A AT 2
Nfgg 1 AR N, AT W g

. @ FiFEl agA A SR
;:Q:Tﬁ Zrg § 98 @ 17, g5 smafar 7
3, famd ag FT O TF S g
sz, faas! F90F AG &Y ®IE T
frea I AT AMEY

T W fedwE AFT TR AL §
a1 awda tafag A&l fwar @ amar
witf gy (o & a3 ¥ wdE dardnr
§ofr gar grardfF Tad B FTF-
T WU S afwﬁ.% FETOT HY
Frage wdi g fas gy qqz“r\:m”r foF
qia wE g wbR =@ o AN ﬁ?lq_ft
qr s Gl @d TR AR RE
s Ea WX fadas § sfawt d FeArw
y faggs sy FIEN W FAcH A
saar gadT ar afew g SHAR
Sor Fopr T 5, TEET & wWER AR AW
gFar |

G. A APPAN (Tamil Nadu):
M?.H\l}ilce-Cha rman, 1 support the Bill.
1 will speak on certaln points not co-t
vered. Mr. *’ice-Chairman, 1 do nci
think there c.n be anybody here n;a;
ly rational tc oppose the Bill, Sublgct
to the following. Who can saydt a_
we do not wunt money for any evet
lopment or s fety? Any developmen
or safety neels money. Any “cf:gns;
tructive work needs ~money. er
can we go f'r money unless ‘ghereB}"sl
2 fund creatid? No doubt this i
seeks to crea¢ 2 safety fqnd, a deve-
lopment fund And the difficulty here
is that the money is to be ngfen
to the Coal 3oard to spend it 1or
administrative purposes and things 1rke
that. Sir, I should thank Mr. Kalvan
Roy for the rery good lesson that he

7 DEC. 1970]
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has given to this Government today.
He has opened the eyes of the pubhc.
I wish many Members were present
here to hear the good lesson he gave:
and the economics and lapses on the
part of the Coal Board and the coal-
mine owners. He has said that the
Bihar coal-mine owners have failed to
pay to the Government Rs. 63 crores
and that likewise the coal-mine owners
in other States have also not paid the
money to the Government on the dates
due. 1f the money is given to the peo-
ple who forget their own responsibi-
lity, who have failed to discharge their
obligations, what will they do with the
money entrusted to them? Why should
the Central Government give the mo-
ney to the Coal Board? And in that
Coal Board, how many people repre-
sent the workers? Sir, the wearer
knows where the shoe pinches. You
cannot have a jackal to guard over the-
intestines and to safeguard the flesh.
One man’s meat iy another man’s poi-
son. [ feel that the Coal Board
should consist of people—one from the
Government, opne or two representing
the coal-mine owners and more people
from the labour and some sqcial wot-
kers. This will certainly help putting
this fund to good use and benefit the
workers. In how many coal-mines or
in the coal-mine areas do they have
creches? Is there any scheme for the
educational development of, and wel-
fare services to, these people? I have
heard some of my friends who studied
with me social service and who are
there as welfare workers saying—that
once they become social workers em-
ployees they have to dance to the
tune of the coal-mine owners, or else
they cannot get their promotion. And
who will be so unselfish as to fight for
the cause of the poor people? I have
been putting them questions, “My dear
friends, you are there as social wor-
kers, welfare workers. But how is it
that you tell me all those aweful tales
that the management is not able to do
its job out of the money that it gets,
which duty they owe to the workers?”
They said, “What can we do, Sir, Our
position is like that. So, we cannot do
anything.” Of course, I do not think
that the Gowernment could refute the
number of statistics that Mr. Kalyan
Roy gave. When the hon. Minister re-
plies, I would' request him to tell the
House the number of people in the
Coal Board-—-those who represent the
mine-owners, the Government and the
workers, and the amount of money

206
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that they spend on each item of social
service programmes, housing, sanita-
tion, education, creches, insurance and
things like that. It is reported that
separate accounts will be opened for
the development fund and safety fund.
If there are separate accounts for those
two items there will be two separate
establishments. Cannot one estabhish-
ment do? The ledger account and the
journal account can be there. Why
should there be two establishments? 1
do not think it is necessary to have two
establishments for this simple work in

one sector.

One more charge that Mr. Kalyan
Roy made against the Government was
that even when the mine owners did not
pay provident fund to the Government,
the Government has been giving them
grants or loans oOf aids. For these
things it is high time that the hon’ble
Minister constituted a small committee.
This small committee will be able to
examine the whole thing without pre-
judice or bias %#ather than so many
people joining as too many cooks spoil

the broth.

With these words 1 support the Bill.
Let me add that the money collected
under these accounts should be proper-
ly and judiciously spent for construc-
tive programmes OT work, for the wel-
fare of the workers, for the develop-
.ment of colliery as industry, for the
safety of coal-miners and coal industry
and for the conservation of coal. 1
also request that the Government need
not sleep over the huge natural resour-
.ces that we have. Let us try to ex-
tract as much as possible to make this
country rich and self sufficient sooner
than later. Rather than trying to im-
port coal from other countries we
should try to produce more and re-
duce the cost of coal.

With these words 1 support the Bill
and request the hon’ble Minister to
answer the charges or the points that
Mr. Kalyan Roy and other friends, in-
cluding myself made.

SHRI NITIRAJ SINGH CHAU-
DHARY : Mr. Vice-Chairman, Sir, vari-
ous points have been raised. At the out-
set 1 admit that I am shocked to hear
certain things that have been said by my
friend. Shri Kalyan Roy, about the
Coal Board which is functioning and
about other things. Before I reply to
‘the points raised by him, I would like
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fo say that I am already seized of the
matter. The Administrative Reforms
Commission has made certain recom-
mendations which are being pursued.

For implementation, for giving eflect
to the provisions of the Act certain
organisation is needed, be it a Coal

Board, be it a Coal Controller or what-
ever the name. In any case, we have
to work through an organisation. I,
therefore, feel that with the reorgani-
sation that we are taking up things
should improve. In case they do not,
we shall take further steps.

Shri Kalyan Roy specifically said
that v_vhen_ 72 per cent of coa%, con-
sumption is by the public sector why
so_much subsidy is being paid to the
private sector? This is unfortunate
but the fact remains that production of
coal is more in the private sector than
in the public sector. He has himself
quoted figures. This thing can be wip-
ed out if public sector production s
increased which is graduailly being
done. The N.C.D.C. is gradually tak-
ing up further mines so that the pub-
lic sector production goes up.

_SHRI KALYAN ROY: You are
giving so much subsidy to 20 concerns
in the private sector,

SHRI NITIRAJ SINGH CHAU-
DHARY : About payment of subsidy
to 20 concerns, he named 14 or 15 of

them, and they incidentally happen to
betthe main producers in the private
sector,

SHRI CHITTA BASU: It is a fact
that they control the entire industry.

SHRI NITIRAJ SINGH CHAU-
DHARY : I am not opposing that posi-
tion. But, incidentally, at the moment
they happen to be the main producer.
Under the provisions that we have
today, whether_ it is the Coal Board,
or we may wipe off this Coal Board,
we have to have some organisation that
has to do it. So, as I said, the Govern-~
ment is taking steps to reorganise the
Coal Board, amalgamate the Coal Board
and the Coal Controller’s Organisation
and do something which will really im-
S;gzg matttf.rs. If that also does not im-

matters, som i
e T e very drastic steps

thThe:p it was said that even though
ere 1s non-payment of provident fund
contributions, non-payment of wages

Sy
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non-payment of bonus and non-pay-
ment of variabl® dearness allowance,
yet the subsidy is being paid. This is
really very pairiul. All these affairs
are being looke | after by the Labour
Ministry. We 1ave already taken up
the matter with 1hem and, if need be, we
will take steps 'y which subsidies will
not be paid, if hese amounts are not
paid, these subsi lies should not be paid
if these amounts are not paid.

SHRI CHITTA BASU: Will you
take steps to se' that those who have
not complied wilh the provisions of the
Jaw in the matt v of wages, provident
fund, etc., will 1ot be given subsidies?
Do 1 have an awsurance from you in
this respect?

SHRI NITIRA] SINGH CHAU-
DHARY : We hive taken up the mat-
ter with the Latour Ministry. We are
requesting them ro take steps and, if
need be, we will request them that this
be done. Abou ropeways and its
functioning belo' target, 1 had been
to that area and [ have seen it for my-
self. It is so. n»ome steps are being
taken to see that its working improves.

A charge was made that false stow-
ing charges are [aid when really stow-
ing is not done We have a double
check. The qu:autity that is taken is
measured; the qt antity that is supplied
is measured; and the area that is stow-
ed is measured. Only when they tally,
the amount is piid.

SHRI KALYAN ROY: I specifical-
ly mentioned the Equitable Coal Com-
pany, you are p:ying Rs. 18 lakhs per
year to two companies. All the villa-
ges around are :Tected and subsidy is
taking place.

SHRI NITIRA] SINGH CHAU-
DHARY : About the coal companies to
which Mr. Kalya Roy made a specific
reference, 1 will take up the matter
and I will get ar explanation from the
.Coal Board and :ee what the real posi-
tion is. And if payments have been
made to them uauthorisedly and ilte-
gally, then steps 'vould be taken against
those persons wto are responsible for
it. And we shal inform Mr. Kalyan
Roy about it.

Then, coming o mine safety, I am
in agreement with my friends, but un-
fortunately T cannot help it. In regard
to mine safety, there is one very great

snag. The persons who are responsible !
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for safety are responsible for investigat-
ing whether safety has been properly
organised. That is to say, the person
to do it and the judge are the same. I
am having that difficulty. 1 am pursuing
that matter.

Then he referred to certain mines that
have been closed without giving notice.
I may inform him that prosecutions
'havp been launched against two and
again others, steps are being taken to
prosecute them.
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Mr. Chitta Basu referred to Parasia
coal reserves and their exploitation. [
know that area very well. 1 had been
there. 1 have asked the NCDC to see
that if there is the quality of coal in
which they are interested, they should
do it; otherwise, I will ask the Madhya
Pradesh Government, who are putting
up a super-thermal station, to take it
up and develop the area, so that the
labour which is likely to be thrown off
gets employment.

Mr. Mathur made a reference to coal
deposits in Rajasthan. I will get that
matter examined and if it is feasible,
I will try to see that it is taken up.

THE VICE-CHAIRMAN (SHRI
RAM SAHAI): The question is:

“That the Bill further to amend
the Coal Mines (Conservation and
Safety) Act, 1952, as passed by the

Ifok Sabha, be taken Into considera:
tion.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI1
RAM SAHAI) : We shall now take up

the clause by clause considerati
the Bill. ation of

Clauses 2 to 8 were added to the Bill
Clause 9 : Amendment of Section 12.

SHRI KALYAN ROY (West Ben
gal): Sir, I move:
1. “That at page 2, line 33, the
word “coking™ be deleted.”

2. “That at page 3, lines 8 to 10,
for the words “organisations, local
authorities and owners, agents or
managers of coal mines” the words

“‘organisations and local authorities”
be substituted.”

3. “That at page 3, lines 14
15 be deleted.” and

4. “That at page 3, lines 20
be deleted.” and 21
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The questions were put and the mo-
tions were negatived, .. ..

THE VICE-CHAIRMAN  (SHRI
RAM SAHAI): The question is:

“That Clause 9 stands part of the
Bill.”

The motion was adopted.
Clause 9 was added to the Bill.

Clause 10 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

GIPN—62 RS/70—S1— 3-4.71-~570 Books

[RAJYA SABHA]}

and Safety) Amdt. 212

Biil, 1970

SHRI NITIRAJ SINGH CHAU-
DHARY: Sir, I move:

“That the Bill be passed.”

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN
RAM SAHAI) : The House
adjourned till 11 A.M. tomorrow.

The House then adjourned
at two minutes past six of
the clock till eleven of the
clock on Tuesday, the 8th
December, 1970,

(SHRI
stands



